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HIGH COURT FORM NO. (J) 2.

HEADING OF JUDGMENT IN ORIGINAL SUIT.

IN THE COURT OF MUNSIFF NO. 3 AT GUWAHATI.

DISTRICT-KAMRUP

Money Suit Case No. 599/08

Present: Naguib Ahmed, A.J.S.
(M.Sc-Agriculture, LL.B)

Munsiff No.3, Kamrup 
Guwahati.

24th day of April 2013

Jaynarayan Prasad
S.O:  Late Sadhu Prasad
Hem Baruah Road.
P.O: Panbazar
P.S:  Panbazar
Guwahati-781001.
District: Kamrup, Assam……….…………………………… ….…: Plaintiff(s).

-Versus-

Mohd Ejajuddin Ahmed
S.O:  Mohd Habibuddin Ahmed
S.O:   Ahmed Building, Fancy Bazar
P.O: Panbazar
P.S:  Panbazar
Guwahati-781001.
District: Kamrup, Assam....…...…………………….……….……: Defendant(s)

 This  suit  coming  on  for  final  hearing  on  02.04.2013  in  the 

presence of:
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Abdus Satter

Z. Mukit : Advocate for the plaintiff(s).

And

Krishna Das : Advocate for the defendant(s).

And having stood for consideration to this day, the court delivered the 

following Judgments. 

JUDGEMENT
(A Suit for realization of money)

1.  Plaintiff’s case  :    The plaintiff pleaded that he is a businessman by 

profession  and is  carrying on the  business  of  Jewellery  at  Fancy  Bazaar, 

Guwahati, under the name and style of J.P. Jewelers in a tenanted premises 

taken on rent from the defendant. The said premises is now in occupation of 

the  plaintiff  as  tenant  at  the  monthly  rent  of  Rs.  1150/-  only.  The  new 

tenancy agreement was entered on 01.01.1999. At the time of inducting the 

plaintiff/petitioner  as  tenant  under  the  agreement  dated  01.01.1999,  the 

defendant/  landlord  took  an  advance  of  Rs.  24,  000/-  on  the  terms  and 

condition that 50% of the then rent amounting to Rs. 1000/- shall be adjusted 

from the said advance towards the rent and the tenant shall have to pay the 

balance of 50% i.e. Rs. 500/- only as against the total rent amount. The same 

system continued as per the terms of the tenancy agreement of January 1999, 

but even before the adjustment of the said advance of Rs. 24, 000/- in full, 

the defendant/ landlord again demanded and took a sum of Rs. 40, 000/- and 

the said sum was advanced on 01.01.2003 on the same terms and conditions 

of adjustment  of Rs.  500 per month.  The total  advance paid at two times 

calculates to Rs. 64, 000/- and is likely to be adjusted in 128 month which 

shall  expire on 30.08.2010. Apart from taking the said amount  of Rs.  64, 

000/- adjustable against the monthly rent the defendant thereafter approached 

the  plaintiff  for  some  financial  assistance  for  the  purpose  of  his  medical 

treatment and borrowed a handsome amount of Rs. 1, 20, 000/- only from the 

plaintiff with a condition to pay interest at the rate of 3% per annum. The 

said amount of Rs. 1, 20, 000/- was treated as occasional loan. In order to 

clear the outstanding loan amount of Rs. 1, 20, 000/- the defendant assured 
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the plaintiff to clear the dues and accordingly issued a post dated account 

payee cheque for  Rs.  1,  20,  000/-  only bearing cheque No 404801 dated 

31.06.2008 (which is exclusive of the interest  chargeable on the principal 

amount  of  Rs.  1,  20,  000/-)  drawn  on  Central  Bank  of  India,  Guwahati 

Branch,  Assam in favour  of  the plaintiff.  The plaintiff  deposited  the said 

cheque through his banker i.e. State Bank of Bikaner and Jaipur, Guwahati 

Branch for encashment but the said cheque on its presentation was not sent to 

the drawee bank for the simple reason that the date put on the cheque was 

found to be “invalid date” which appears to be absolutely true as the month 

of  June  does  not  contain  31  days  and  accordingly  the  said  cheque  was 

returned back to the plaintiff by his banker. After repeated request when the 

defendant  failed  to  pay  the  said  amount,  then  the  plaintiff  finally  on 

22.07.2008  caused  serve  a  pleader’s  notice  to  the  defendant  to  pay  the 

amount of Rs. 1, 20, 000.00 within a period of 15 days in cash or issue a 

fresh cheque in the name of the plaintiff putting valid date of any month and 

also cautioned the defendant that on his failure to pay the said amount the 

plaintiff shall  be proceeding in court of law to settle the matter.  The said 

notice was sent to the defendant by registered post with A/D on 22.07.2008 

itself  which  was  received  by  the  defendant  on  26.07.2008  but  till  today 

nothing is heard from his end and the plaintiff is left with no other remedy in 

hand then to file the suit  by approaching the Court praying for passing a 

decree for realization of the amount of Rs. 1, 20, 000/- together with 3% 

interest and also for any other relief to which the plaintiff is entitled for under 

the law and in equity.    

2.  Plaintiff’s prayer:  In the premises the plaintiff prayed for a decree:

1. For  realization  of  the  amount  of  Rs.  1,  20,  000/-  from  the 

defendant.

2. Adjustment of the said advance amount of Rs. 64, 000/- without 

disturbing the tenancy.

3. Cost of the suit.

3.  Defendants’  version: The  defendant  filed  Written-Statement  and 

pleaded that plaintiff is a tenant of the defendant mentioned at paragraph 2 of 

the  plaint  as  per  agreement  dated  01.01.1999  is  an  admitted  fact.  The 

“Tenancy Agreement” dated 01.01.1999 was fixed for a tenure of four (4) 
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years which got expired on 01.01.2003 and Rs. 24, 000/- from the view point 

of adjustment @ Rs. 500/- per month got totally set-off on 01.01.2003. There 

is no question of “demanded and took Rs. 40, 000/- (Rupees forty thousand) 

even before the adjustment of the advance of Rs. 24000/- (Rupees Twenty 

four thousand)” as averred in plaint of the plaintiff.  The defendant further 

submitted that there is no question of “the total advance paid at two times 

calculates to Rs. 64,000/- (Rupees sixty four thousand) and is likely to be 

adjusted in 128 months which shall expire on 30.08.2010” as averred by the 

plaintiff at clause 2 of the plaint. The plaintiff, from the year 2008, January 

stopped paying the rent under old agreement dated 01.01.1999 at the rate of 

Rs. 1,150/- per month, and as such, till to date, i.e., October, 2009 which 

amounts to Rs. 25, 300/- (Rupees Twenty five thousand and three hundred) 

as  due.  Moreover,  since  01.01.2003 till  31.12.2007 that  is,  five  (5)  years 

adjustment @ Rs. 650/- per month amounts to Rs. 19, 500/-. Now taking into 

account the overall effect of the transaction, a sum of Rs. 44, 800/- (Due Rs. 

25, 000+ adjustment Rs. 19, 500) lying cash at hand to the plaintiff. In other 

words, Rs. 4, 800 is payable to the defendant by the plaintiff. The plaintiff 

did not pay to the defendant cash Rs. 120000/-. The history of transaction 

started  in  good  faith  from 02.11.2005.  The  defendant  issued  an  Account 

payee cheque vide no. 260233 dated 02.11.2005 of Rs. 20, 000/- as a security 

against which the plaintiff paid to defendant in cash Rs. 20, 000/-. It was 

agreed verbally between the plaintiff and the defendant that if the amount of 

secured debt had been repaid in cash before the validity period of the issued 

security cheque in question (s), the plaintiff would return the very cheque to 

defendant on receiving the payment of secured debt. Further, the defendant 

asked  for  loan  in  the  year  2006  from the  plaintiff  to  which  the  plaintiff 

agreed. Defendant issued a account payee cheque to the plaintiff  vide no. 

260234 dated 26.06.2006 of Rs. 50, 000/- as secured debt and the plaintiff 

paid in cash Rs. 25,000/- on the same date, i.e., 26.06.2006, and another Rs. 

75,000/- cash on 15.11.2006, i.e., almost after five months, and on that day 

defendant gave plaintiff a hand note in break-up for Rs. 25,000/- and for Rs. 

95,000/- as asked for by the plaintiff. The defendant further asked for another 

fresh loan of Rs. 1, 20,000/-. but the plaintiff assured the defendant that the 

plaintiff  could  manage  to  pay  in  cash  in  the  month  of  April,  2007. 

Accordingly in the earlier document, on 17.04.2007 in good faith, a receipt 
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note  to  the  tune  of  Rs.  1,20,000/-  was  executed  by  the  defendant  when 

plaintiff was supposed to make a cash payment to the tune of Rs. 1,20,000/- 

as loan to the defendant on the same day. However,  on that  day no cash 

payment was made by the plaintiff but defendant was told to wait for next 

week as the plaintiff made a reason for his urgent business requirement. The 

matter rolled for some months and finally in the month of December, 2007 

when the defendant asked for the same loan plaintiff demanded security to 

secure the loan by means of Account payee cheque as usual. The defendant 

issued a Account payee cheque to the tune Rs. 1,20, 000/- vide no. 260239 

dated 31.12.2007 and gave it to the plaintiff in order to obtain a loan of Rs. 

1,20,  000/-  as  a  means  of  secured  debt.  Sometime  later  in  the  month  of 

January, 2008 plaintiff refused to pay Rs. 1, 20, 000/- in cash and returned 

the  said  A/c  payee  cheque  vide  no.  260239  of  dated  31.12.2007  to  the 

defendant. It is pertinent to mention herein that in the month of January, 2008 

the  defendant  demanded  plaintiff  of  entering  into  now  agreement  with 

enhanced  rent  with  enhanced  advance.  The  plaintiff  objected  thereto  and 

even stopped paying rent to the defendant. The defendant  on the other hand, 

sticked to his stand and has been pressuring to effect the new agreement and 

it has been rolling for some months finally when the plaintiff proposed the 

defendant to obtain loan with interest at the rate of 3% for Rs. 1,20, 000/- as 

was  asked  by  the  defendant  from  plaintiff  on  01.04.2007.  For  that  the 

plaintiff demanded of the defendant to issue a security cheque to the tune of 

Rs. 1, 20, 000/- . The defendant agreed and issued a Account payee cheque 

vide no. 404801 dated 31.06.2008 as a means of security and gave in to the 

plaintiff. But no payment in cash or other means was made by the plaintiff. It 

is not a fact that in order to clear outstanding loan amount of Rs. 1,20, 000/- 

the defendant assured the plaintiff to clear the dues and accordingly issued a 

post  dated  account  payee  cheque  for  Rs.  120000/-  bearing  cheque  No. 

404801 dated 31.06.2008 as averred by the plaintiff at  paragraph 4 of the 

plaint. There was no cash transaction ever been made against the said cheque 

no. 404801 dated 31.06.2008.

4.  Issues: Upon  considering  the  pleadings  of  both  the  parties  the 

following issues were framed by my predecessor in office on 23.11.2009.
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1. Whether the plaintiff is entitled for realization of a sum of Rs. 1, 

20,  000/-  (Rupees  one  lakh  twenty  thousand)  from  the 

defendant?

2. Whether the plaintiff is entitled for the decree for adjustment of 

Rs. 64, 000/- (Rupees sixty-four thousand) as prayed for in the 

plaint?

3. Whether the plaintiff is entitled for the decrees as prayed for in 

the plaint?

4. To what relief is the plaintiff entitled?

5.  Witnesses:  In  the  instant  suit  the  both  the  parties  examined  one 

witness each.

6.  Discussion, Decision and Reasons thereof:      I  have  also  heard 

arguments advanced by both the sides at length. 

7.  Issue No. 1: Under the facts and circumstances of the case this issue 

appears to be the most vital one and hence taken up for discussion first. PW-

1  Sri.  Jay  Narayan  Prasad is  the  plaintiff  of  the  instant  suit.  In  his 

examination-in-chief  he  mostly  reiterated  the  plaint  story.  In  his  cross 

examination he deposed that he is the tenant of the defendant. The agreement 

dated  01.01.1999  was  for  a  period  of  four  years.  There  was  no  fresh 

agreement after four years. The PW1 further deposed that there was nothing 

in  the  agreement  that  there  will  be  adjustment  of  advance  money  after 

termination of four years. Rent per month was @ Rs. 1000/- the adjustment 

was of Rs. 500/- on 01.01.2003 he has paid in advance Rs. 40, 000/-. The rent 

was fixed at @ Rs. 1,150/- . From 01.01.2003 he has been paying Rs. 650/- 

as rent. According to him Rs. 64, 000/- has been adjusted in the year 2010. 

He is not entitled to Rs. 64, 000/-. There is no money receipt or documents 

except  the  cheque  signed  and  delivered  by  the  defendant  acknowledging 

money of Rs. Rs. 1,20, 000/- . He denied the suggestion that he has not given 

the amount of Rs. 1, 20, 000/- to the defendant.

8.   The PW-1 exhibited the following documents.

Exhibit-1 : the tenancy agreement dated 01.01.2009

Exhibit-1 (1) to 1(4) : Signatures of the defendant.

Exhibit-1 (5) to 1 (9) : Signatures
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Exhibit-1 (10) & 1 (11) : Signatures of the two witnesses to exhibit 1.

Exhibit-2 : money receipt issued by the defendant 

acknowledging the receipt of Rs. 40, 000/-

Exhibit-2 (1) : Signature of the defendant. 

Exhibit-3 : Cheque bearing no. 404801 dated 

31.06.2008 for an amount of Rs. 1, 20, 

000/-

Exhibit-3 (1) : Signature of the defendant.

Exhibit-5 : Retained copy of notice dated 22.07.2008.

Exhibit-5 (1) : Signature

Exhibit-6 : Postal receipt dated 22.07.2008

Exhibit-7 : Returned A/D card.

9.  DW-1 Sri. Ejaj Uddin Ahmed deposed in his examination-in-chief 

that he is the defendant in the instant suit.  In his examination–in-chief he 

mostly  reiterated  the  story  pleaded  in  his  written  statement.  In  his  cross 

examination he deposed that he is the owner of  Ahmed Building at Fancy 

Bazaar.  The  plaintiff  is  his  tenant.  He  has  the  tenancy  agreement  of  the 

plaintiff on 01.01.1999. In Exhibit-1 advance rent has been mentioned at Rs. 

24,000/- and he took the amount on 01.01.1999.Thereafter he took another 

advance  amount  of  Rs.  40,  000/- on  01.01.2003.  As  per  Exhibit-2,  the 

monthly rent receipt, it has been shown that Rs. 40, 000/- has been taken as 

advance rent. The advance rent was agreed to be adjusted at 50% with the 

monthly rent. Exhibit-3, the cheque was issued by him. The date mentioned 

in  Exhibit-3 is 31.06.2008 but in the month of June there are no 31 days. 

Exhibit-3 was  dishonored  as  it  has  an  invalid  date.  In  Exhibit-7 in  the 

address column he has his name and address. He received the demand notice 

vide Exhibit-  5. He did not reply the  Exhibit-5. The contains of  Exhibit-1 

are true. After adjustment the last payable rent was Rs. 650/-.  He did not 

serve notice upon the plaintiff that on non-payment of house-rent the advance 

amount  would  be  adjusted  with  the  house  rent.  He  himself  adjusted  the 

advance rent with the house rent at Rs. 650/-. He denied the suggestion that 

as he refused to accept the house rent the plaintiff was forced to deposit the 
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house rent to the court. He took loan from the plaintiff and furnished cheque 

as security to the plaintiff. The same is the usual practice. On 31.12.2006 he 

repaid Rs.  50,  000/-  to the plaintiff  and in  returned he received back the 

cheque numbering 260234 dated 26.06.2006. On the same day he again took 

a loan of Rs. 50, 000/- from the plaintiff and as security he gave a cheque 

numbering  260236  dated  31.012.2006.  He  denied  the  suggestion  that  on 

15.11.2006, April 2007 and 31.12.2007 he took a loan of Rs. 1, 20,000/- from 

the plaintiff. He denied the suggestion that on 15.11.2006 he had a liability of 

Rs. 120000/-. He without any reasons gave the Pronote of Rs. 1, 20, 000/- to 

the plaintiff. On 01.04.2007 he did not take any loan from the plaintiff but as 

the plaintiff insisted him, he on 15.11.2006 put a note of Rs. 1, 20,000/- on 

the back sides  of  the Pronote.  Exhibit-F was  issued to  the  plaintiff  as  a 

security. He took the Exhibit-F from the plaintiff and in returned gave him 

the  Exhibit-3.  He  denied  the  suggestion  that  he  took  the  loan  of  Rs.  1, 

20,000/- by issuing Exhibit-3 the cheque of Rs. 1, 20, 000/- as security.

10.  DW-1 Exhibited the following documents

Exhibit-A (I) : Mutation –case vide no. 2745/95.

Exhibit-A (ii) : Memorandum of Family Settlement 

Exhibit-A (iii) : Tax receipt.

Exhibit-B : Registered notice.

Exhibit-C : Postal receipt

Exhibit-D : A/D card

Exhibit-E : Photostat certified copy of N.J. Registrar.

Exhibit-F : A/C payee Cheque bearing no. 260239 dated 

31.12.2007 of Rs. 120000/-

Exhibit-G : A/C payee Cheque bearing no. 260233 dated 

02.11.2005 of Rs. 20000/-

Exhibit-H : A/C payee Cheque bearing no. 260234 dated 

26.06.2006 of Rs. 50000/-

Exhibit-I : A/C payee Cheque bearing no. 260236 dated 

31.12.2006 of Rs. 50000/-

Money Suit Case No. 599/08 Page 8 of 12



11.  Now stitching  everything  on  record  it  seems  that  PW-1,  Sri.  Jay 

Narayan  Prasad  in  his  examination-in-chief  stated  that  the  defendant 

approached him for some financial assistance on some medical grounds and 

accordingly  borrowed a  sum of  Rs.  1,  20,  000/-  only  @ 3% interest  per 

annum. He further stated that the said amount of Rs. 1, 20, 000/- was paid by 

him to the defendant in cash. He further stated that the defendant assured him 

to repay the loan amount and accordingly he issued a post-dated cheque for 

Rs. 1, 20, 000/- only bearing cheque no- 404801 dated 31.06.2008 which is 

exclusive of the interest chargeable on the principal amount of Rs. 1,20, 000/- 

drawn on Central bank of India, Guwahati Branch, Assam in favour of PW1. 

In support of his claim PW-1 exhibited the said cheque bearing no- 404801 

dated 31.06.2008 which is marked as Exhibit-3.The PW1 further stated that 

when he deposited the said cheque in his bank i.e. State Bank of Bikaner and 

Jaipur, Guwahati Branch for encashment the said cheque was returned back 

to him by the banker for the reason that cheque bears an invalid date. He 

further stated that he requested the defendant to pay back the loan amount on 

several  occasions and finally  on 22.072008  he served a notice through a 

registered post to the defendant demanding to pay back the amount of Rs. 

1,20,  000/-.  The  PW-1 exhibited  the  return  memo  as  Exhibit-4,  demand 

notice as Exhibit-5, postal receipt dated 22.07.2008 as Exhibit-6 and return 

of  A/D  card  as  Exhibit-7.  The  A/D  card  bears  the  initial  signature  of 

defendant  being  put  on  26.07.2008.  The  PW-1  further  stated  that  the 

defendant failed to repay the said amount of loan due to him.

12.  The  DW-1  during  cross-  examination  denied  the  liability  of  Rs. 

1,20,000/- in favour of the plaintiff as on 15.11.2006, but at the same time he 

deposed that he without any reasons issued a Pronote of Rs. 1, 20, 000/- in 

favour of the  plaintiff. During his cross examination he also deposed that he 

issued  the  said  cheque  marked  as  Exhibit-3 and  also  deposed  that  the 

Exhibit-3(1) is his signature. He further stated that on the cheque marked as 

Exhibit-3 the date is mentioned as 31.06.2008. He further stated that in the 

month  of  June there is  no 31st day and for  that  invalid  date,  cheque was 

dishonored. The DW-1 identified his signature marked as Exhibit-7 (1) , on 

the acknowledge- card. The DW-1 deposed that he had received the demand 

notice but did not reply the same.
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13.  I have also perused the documents exhibited by either side. DW-1 

deposed  in  his  cross  examination  that  Exhibit-3  (1) is  his  signature  and 

Exhibit-3 being the cheque was dishonored for haring an invalid date. I have 

also perused the Exhibit-5 which the DW-1 deposed to have been received 

by him.

14.  From the aforesaid discussion it is clear that the defendant issued the 

cheque  bearing  No.  404801  dated  31.06.2008  drawn on  Central  Bank  of 

India, Guwahati Branch, Assam in favour of the plaintiff. The existence of 

the  cheque  and  the  statement  of  the  defendant  admitting  the  fact  that  he 

issued the said cheque, draw presumption that the defendant issued the said 

cheque to the plaintiff only in discharge of his liabilities. From the discussion 

made above, it  appears that the preponderance of probability looms, large 

towards the plaintiff. 

 Viewed  show,  it  can  be  held  that  the  plaintiff  is  entitled  for 

realization of the loan amount of Rs. 1, 20, 000/- from the defendant. The 

issue no.1 is decided in positive and   goes in favour of the plaintiff.

15.  Issue No.2: The plaintiff pleaded that at the time of inducting him as 

tenant  the  defendant  took an  advance  of  Rs.  24,  000/-  on  the  terms  and 

condition that 50% of the then rent amount of Rs. 1,000/- shall be adjusted 

from the said advance towards the rent and the tenant shall have to pay the 

balance of 50% that is Rs. 500/-. The same system continued as per the terms 

of the tenancy agreement of January 1999, but even before the adjustment of 

the  said  advance  of  Rs.  24,  000/-  in  full,  the  defendant/  landlord  again 

demanded and took a sum of Rs. 40, 000/- and the said sum was advanced on 

01.01.2003 on the same terms and conditions of adjustment of Rs. 500 per 

month. The total advance paid at two times calculates to Rs. 64, 000/- and is 

likely to be adjusted in 128 months which shall expire on 30.08.2010.

16.  However subsequently the plaintiff being the PW-1 deposed in his 

cross-examination on 30.07.2011 that RS. 64, 000/- has been duly adjusted in 

the year 2010 and accordingly he is not entitled to the said amount of Rs. 64, 

000/- by then.

 Accordingly it can be held that the said amount of Rs. 64, 000/- has 

been  duly  adjusted  by  the  year  2010  and  hence  this  issue  is  decided  in 

negative.
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17.  Issue No. 3 and 4: While considering the aforesaid discussions and 

decisions arrived there-in, it is redundant to discuss further on these issues 

under the present circumstances of the case. The issue No.1 goes to decide 

that the plaintiff is entitled for realization of a sum of Rs. 1, 20, 000/- from 

the defendant. No other reliefs are warranted in the presence circumstance of 

the case. 

 Accordingly the plaintiff  is  entitled  to  the  decree as  stated above. 

With the above observations this issue is decided and goes in favour of the 

plaintiff.

18.  ORDER

 In the conclusion the suit is decreed on contest with cost.

The plaintiff is entitled for realization of a sum of Rs. 1, 20, 000/- 

from  the  defendant.  No  other  reliefs  are  warranted  in  the  present 

circumstance of the case.

 Prepare decree accordingly.

 Given under my hand and seal of this court on 24th day of April 2013.

Naguib Ahmed
Munsiff No.3, Kamrup

Guwahati.

APPENDIX

Plaintiff’s Witnesses

1. PW-1: Sri. Jay Narayan Prasad   

Exhibit-1 : the tenancy agreement dated 01.01.2009
Exhibit-1 (10 to 1(4) : Signatures of the defendant.
Exhibit-1 (5) to 1 (9) : Signatures
Exhibit-1 (10) & 1 (11) : Signatures of the two witnesses to Exhibit- 

1.
Exhibit-2 : money receipt issued by the defendant 

acknowledging the receipt of Rs. 40, 000/-
Exhibit-2 (1) : Signatures of the defendant. 
Exhibit-3 : Cheque bearing no. 404801 dated 

31.06.2008 for an amount of Rs. 1, 20, 
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000/-

Exhibit-3 (1) : Signature of the defendant.

Exhibit-5 : Retained copy of notice dated 22.07.2008.

Exhibit-5 (1) : Signature

Exhibit-6 : Postal receipt dated 22.07.2008

Exhibit-7 : Returned A/D card.

Defendants Witnesses

1. DW-1: Sri. Ejaj Uddin Ahmed  

Exhibit-A(i) : Mutation –case vide no. 2745/95.
Exhibit-A(ii) : Memorandum of Family Settlement 
Exhibit-A(iii) : Tax receipt.
Exhibit-B : Registered notice.
Exhibit-C : Postal receipt
Exhibit-D : A/D card
Exhibit-E : Photostat certified copy of N.J. Registrar.
Exhibit-F : A/C payee Cheque bearing no. 260239 dated 31.12.2007 

of Rs. 1,20,000/-
Exhibit-G : A/C payee Cheque bearing no. 260233 dated 02.11.2005 

of Rs. 20,000/-
Exhibit-H : A/C payee Cheque bearing no. 260234 dated 26.06.2006 

of Rs. 50,000/-
Exhibit-I : A/C payee Cheque bearing no. 260236 dated 31.12.2006 

of Rs. 50,000/-

Naguib Ahmed
Munsiff No.3, Kamrup

Guwahati.
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